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Sakhigopal in the district of Puri. | | ey Ve
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a sum of Rs,41,916/- was paid to him
by a letter dated 7.10.94. The applichnt's
grievance is that interest for the ddlay
9 18% per annum be paid to him. For this

purpose, he filed a g representation| before
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‘of his retirement benefits,

the Senior Divisional Personnel Offics

South Eastern Railway, Khurda Road,
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Divisipnal Personnel Officer has forwarded™.

Divisional Railway Manager who is resppndent .'

No.2 in this C.,A. The applicant state]
the representation tha there was no d
in furnishing all the particulars regé
He reques
of interest in his representation whic
been disposed of till today. If the 4
not attributable to the applicant ani ;
there are no valid reasons under law,
#x(the applicant states that there are

disciplinary proceedings pending again
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there are no commercial debits against| him for

recovery and all the retirement benefits have

been paid except the gratuity), law is| very

clear that interest for the delay aft
the statutory period should be paid to
Respondent No.3 before whom the repres
is pending shall dispose of the sane w
period of four weeks from the date of

of a copy of this order. The 0.A. is a
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